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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, MEW DELHI
0OA NO. 20672002
This the 28th day af Dctober, 2002

HON'RLE SH. KULDIP SINGH, MEMBER (1)
HONTBLE SH. S.A.7T. RIZVI, MEMBER (A}

Conet. Charanjeet Singh

PIS No.28892828

B/ B-127, ¥ateh MNagar,

Titak Nagar., New Delhi

Progently Pogated in

PCH, Sauth Zone

New Delhi. ...Anplicant.

(By Advocate: Kh. Anil Singhal)

S

Veraus

1. Commissioner af Polica,
Police Head OQuarters,
IP Hagtata, New NDelhi,

K™

Sp. Commissianer af Pnline
ligencel, PHQ,
New Delhi.

3. nD.C.p. o8
PHO, 1P

rial Call (8R)
atate, New Delhi. ... Heapnondents.

(Hy Advecate: Kh. Ha

3

n Kawar)

O RN ER (DBAL)
Ry Sh. Kuldip Singh, Member (J)

Applicant amsails the summary of allegation Annexure A-1,

-

i

gainat him Annexure A-2 findings recordeqd by

]

achargea framed

D

the mquiry  officer Annexure A-3. final arder of pimighemnt

-

Annexure A-4 and the appellate arder Annewxnurs A~5  and

revisional order Annexure A-6.

It iz alleged that Conatshle Charanjest Singh,
N 363/88 (PIS No.28892828) poated in Operation
Cell, Lodi  Onolaony, Mew Q;}hi. rema;ned an
Medical Rest w.e.f. 18.12.97. He hag to
resume  daoty  on 6.1.98 hut he digd not resnme



duty. Hence. he was marksd ahgent vide DI No.
o f ) K

a0 “dated 6.1.08. He regumasd hisg on

28.3.98 after ahgenting himaslf for s nerynd 0f

82 dava unanthaorigedly On arrival hea

ubmitted his Medical paperd to cover up the

absent perind, which is in viaolation of
X,

i
S.0.No.111/88 gg well aa (C8 (leave) Hules,
1972,

Fro the perusal of hia past records of

aary 3re, it ia found that he head abzmented
hrm alf on 19 different aocoaminne also, which
gahowsg that he is an habitua! shgentese

The ahove

Charanjeet
miacondunt

an the part of Oonst. (Dvr.
gh No.383/8H amounte to  groag
gltigenne, derelicotion in %
afficial dutieg which renders him
liahle for denperimental actinn . under the
provigiong af  Delhi Paolice (Punighment &
Appeal) Rulen, 1980 "

ail 1r3a%

digchraege

enguiry was held. The enquiry officer returned
vide Anneyure A-3 hniding the onharge atandsa

all zhadow of douht against the applicant on the

the digeiplinary anthority passed the imongned
order  Annexure A-4 awarding the penalty of reduction by two

ez from Rs.3200/-

3
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the Time sacale of pay for a periaod of 2 years. It is alsan

submitted +that he will. not earn incrementas dAnrine the neringd

aof raduction will ot

3351
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ot reduction and on the s¥pnirv of nerind

have effact  of posponing the future incrementa nf nay. Hia

absence period from 6.1.98 to 27.3.98 was alao decided as dieg

te of no work no pay. Applicant prefearred

Fhough & revision petition was preferred hut the sgame was not
entertained

A 4~ . . -

4. In the gronnds to challenge tnpugnad order the applioant

autmitted that thefare conduecting the regular enaguniry  the

danartment ttaelt hag acanducted 2 preliminary enauirv which
I v oenguiry which

E . .
formed the haue o0of +the chargeshsat. Hut during the
praliminary enguiry oconducted by the department itgel? it was

revealed fto  the department that the applicant had heen
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suhmitted that hagiecally there was no material on record on
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the bhagis of which the department ahould have proceeded with

had

the genartmental onguiry. 't ig also submitted that rules
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‘alaa  raveals that aonce a3 parson ig on medical rest he ocould

nol resume unleags he is8 declared medically fit. In thig nage,

reapondents that the
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applicant wag s31til1) under ftreatiment. Sao there i no guestion
far applicant to  resume duty as he waz gontinuing the
treatment. Thug, it is asuhmitted thet the applicant was not
undar unautharized ghgence hut hy virtus af foraed
airoumstances he wr

7 ahgent =zand he ocould not raaume hig

dutiaez.
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g8 reparded by the enquiry officer are alan

5. - We have heasrd the learned onunsel! faor the parties and
had gone through the record.
& Counagel for apnlicant hed invited our attention +n  the
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W
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rente  recaorded by the department during ireliminary

enguiry which go fa aghow  that the apnlicant was under

treatment for the alleged ahsence period. QOnee it had come in

preliminary enguiry that the applicant was npnder treatemnt, =20
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noat aypected that 2 pereon who in untit shoulad he compelled o

ragume duties. Sa he oould nnt he gaid to have gonhe shgant in
ann unauthoriged manner there do nnt annpear to he any

vialation of (C8 (leave) Rules alzsoe as alleged in the summary
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offiner, we alao find that the
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remaing that during the preliminary
certificates were verified, those dantors

admi
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gurgery o he aarried on hut he met the g
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wa e it

aconalusion oould he drawn hy

unauthoriged ahsengs of  the apnlicant.
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that the findings as well a2z the passged by  the
digeiplinary authority as well ag hy the appellate authority
are  liable to he gquashed and we the orders fhe

af the anpliacant he restored within a neriod of 2 months
from the date af receipt of a copy of thig order.

{ ( ELIDIP SINGH )
Mamhar (1)



